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CENTRAL ADMIN ISTRAT IVE TRIBUNAL, PRINC IPAL BENCH,
NEW DEIHI,

O.A.NO ,26&3[ 23 {;
New Delhi: this the : 56 /7/’7'[‘? 4 1996.

HON'BLE MR.S.R.ADIGE, MEMBER(A).

HON'BLE MRS, LAKSHMI SWAMINATHAN, MEMBER(J).

1, Sh.Chet Ram Sharma,
S/o Sh,Rulia Ram Sharma,
aged about 38 years,
r/o H,No.435, Shanker Marg,
Gali No @3, Mandavli,
Delhi=-110092,

#working as TQA Grade-II, |
in the office of General Manager (South), 5
MINL, Nehru Place, ,
New Delhi- 1100197

2. Sh,Chaudhary Ram,
S/o Sh.,Vishnu Ram, |
aged about 41 years, :
r/o Qr. No/12, Police Station, |
Geeta Colony, Delhi- 110031, i
:

: oe. . Applicants,
By Advocate Shri M.K.Gupta ]
Ver sus

1. Union of India through
The Secretary,

Department of Telecommunic ations,
Sanchar Bhawan,
New Delhi - 110001,

2. General Manager (South),

R De 1hi Te lephones,

Nehru Place,
New Delhi - 1100109, vesesc.Respondents

BY Advoc ate Shrj. VOKOR&.

ORDER
By Hon'ble ' Se,R.A Me

We have haard Shri M.K.Gupta for the applicant,
and Shri VK /Rao for the respondentsy

A



HUE Ak
2 Ve note that in the OA the applicants have
stated that their representations against the impugned
order dated 6,193 have yet to be considered by the
réspondents and dealt withJThis assertion is not

denied by the respondents in their reply J

3. Under the circumstance, this OA is premature,’
The OA is disposed of with a direction to t he
respondents to dispose of the represent at ion of the
applicants against the impugned order dated 6.1.03 after
StTerding & tossonable opportunity to the applicant .
lby a detailed speaking and reasoned order in
accordance with rules and instruction on the subject,
under intimation to the applicants within 3 months
from the daté ofr eceipt of a copy of this judgment,
Thereafter if any grievance still survives it will

be open to the applicants to agitate the same

through appropriste original proceedings in accordance
with law, if so advisedd

4, This OA is disposed of accordingly & No

costsd

M;—— / @v’é{«;c'
( LAKSHMI SWAMINATHAN ) ( S.R.ADI g
MEMBER (J) MEMBER(A).,
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